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Shri T. T. Krishnamachari: I am
afraid, I do not remember to have
stated any time that we will not be
stringent in regard to tax-evasion..

Shri Bade: While speaking on
Direct Taxes Amendment Bill, the
hon, Minister had said that the tax-
evasion could not be stopped imme-
diately and he did not give any
reason so far as I remember. May I
know what are the reasons and what
steps are you taking immediately in
that regard?

Shri T. T. Krishnamachari: My
colleague mentioned that in 1963 we
had only 1.3 million assessees. We
hope to reach about 2 millions this
year and the numbers are being added
up every day. In the meantime, we
are trying to get information from
various people and we are trying to
get hold of books and all that. This
is a continuing process.

Shri D. N. Tiwary: May I know
whether there is any scheme of writ-
ing off income-tax in the case of those
who are unable to pay or those whose
business has stopped and, if so, what
is the amount written off during
1963-64?

Shri T. T. Krishnamachari: I have
not got the information.

Shri U. M, Trivedi: It has been
stated by Shri Biju Patnaik that his
total income was Rs. 10 crores. Has
it been brought to the notice of the
Minister that out of these Rs. 10
crores the income-tax was recovered
from him for the entire sum of Rs. 10
crores?

Shri T. T. Krishnamachari: We do
not keep track of all the statements
people make about their income.
Naturally, the Income-tax Officer will
take notice of this.

Shri Hari Vishnu Kamath: The
answer was evasive. In public
interest you, Sir, should step in and
say . . .

Mr. Speaker: The answer has al-
ready been given that a separate
question might be put.
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Shri Hari Vishnu Kamath: After all,
Mr. Biju Patnaik did not make it as
ex-Chief Minister; he made this state-
ment about three years ago, when
he was in office as the Chief Minister
of that State. I would like to know
whether Government have made any
inquiries at all in regard to this mat-
ter. He is reported to have said ‘I
was a pauper about ten years ago,
but today I am worth Rs. 10 crores; I
am sorry I have not got more’. That
is what he is reported to have said in
the papers.

Mr. Speaker: The hon, Minister has
said already that the answer to that
question is not ready, and separate
notice might be given.
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Shri Subodh Hansda: The hon.
Minister has stated that the cost of
construction will go up to Rs. 60
lakhs. May I know whether there
will be reduction in the cost since the
Planning Commission had asked all
the construction units to see that the
cost of construction is reduced?

Mr. Speaker: The cost of construc-
tion is not there.

Shri Shinkre: Part (c) of the ques-
tion relates to the total expenditure
involved or the total cost.

Mr. Speaker: The hon. Minister has
said that that would be known omly
after the construction is completed.

Shri Subodh Hansda: The original
estimate was Rs. 60 lakhs. I want to
know whether there will be any
reduction.

Mr. Speaker: That will be known
when it is completed.

Shri Basumatari: May 1 know
whether it will be obligatory on the
part of the Members of Parliament to
go to that new multi-storeyed build-
ing when it is completed?

Shri Mehr Chand Khanna: That
would be a question for the hon.
Speaker and the chairmen of the two
House Committees to consider. But I
do wish to submit to the House that
I was told that there was shortage of
accommodation for Members of
Parliament, and therefore, with that
in view we are building this big
building, and I would expect Mem-
bers to make full use of it.

Shri Kapur Singh: What will be
the rent structures of these rooms,
and will these rooms as well as the
club be equipped with air-conditioners
during summer months normally?
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Shri Mehr Chand Khanna: As
regards the question of rents, you
also had kindly raised it the other
day. I am having the matter examin-
ed. I am not in a position to state
anything definite before the House
just now, but I do want to
make one observation that we do not
want to make anything at the expense
of the Members of Parliament; the
rent will be reasonable, and T shall
see that the rent is not unnecessarily
increased.

Shri Kapur Singh: He has not
answered the latter part of my ques-
tion. These rooms are so small that
we cannot live there until they are
normally air-conditioned.

Shri Mehr Chand Khanna: As far
as air-conditioning is concerned, there
is no such proposal. There is diffi-
culty about foreign exchange and all
that. But provision has been made
in each room that if an hon. Member
wishes to have an air-conditioner
installed, the facilities would be
available for him.

Shri Kapur Singh: What about the
club? He has said nothing about it.

Mr. Speaker: That will not be for
him.

Shri Mehr Chand Khanna:
is no such proposal.

There

Shri Kapur Singh: We refuse to go
there. You cannot compel us to go
there.

Shri Hari Vishnu Kamath: Is there
any truth in certain press reports to
the effect that the fine hostel which
Members of Parliament occupy at
present, namely, the Western Court
Hostel, is being put to some undesir-
able use . . .

Shri Raghumath Singh: What is
“undesirable’ use? Please explain it.

Shri Hari Vishnu Kamath: I am
coming to that.

If it be so, does Government pro-
pose to remove the MPs who elect or
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prefer to stay in the Western Court
Hostel forcibly from that Hostel?

Shri Raghunath Singh: He should
explain what is the undesirable use,

Shri K. D. Malaviya: I would like

to know what is the undesirable
nature of the use.

Shri Hari Vishnu Kamath: Differ-
ent use, I will say—if they are ob-
jecting.

Mr. Speaker: Order, order.

Shri Mehr Chand Khanna: If the
hon. Member wishes to imply that
wherever an MP lives that is wholly
desirable . . .

Shri Hari Vishnu Kamath: Let him

go on. I am not interfering.
Shri Mehr Chand Khanna: The
idea is that after this Hostel is

vacated by the MPs, as I said only a
short while ago, the matter will be
discussed with the Speaker and the
Chairmen of the two House Com-
mittees, and we will put it to the best
possible use. But I do expect that
when we are having this beautiful
hostel in Rafi Marg....

Shri Ranga: Let us have the more
beautiful one.

Shri Mehr Chand Khanma: ....
where all facilities are being provid-
ed, Members who are living in
Western Court will move to the new
hostel.

Shri Hari Vishnu Kamath: No, no.
We refuse. We will stay put. You
will have to take us out forcibly.

Let us see whether
There

Mr. Speaker:
they will go willingly or not.
is no question of compulsion.
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Shri Kapur Singh: I insist on com-
municating to the hon. Minister that
these rooms are more suitable for
keeping poultry than for putting up
gentlemen. He says they are not
going to have air-conditioning equip-
ment normally put there.

Mr, Speaker: Order, order.

Shri Ranga: In view of the fact
that the late Pandit Motilal Nehru
stayed there, and so many other dis-
tinguished patriots of our country also
stayed there, and the Motilal Nehru
Centenary Committee and the country
in general took interest in placing a
plaque and statue in Western Court,
and also considering its architectural
" beauty, which has not been equalled
by any of the new buildings that the
Government of India have been able
to put up....

Shri Hari Vishnu Kamath: Classi-
cal columns.

Shri Ranga: ....why is it that

Government should think of convert- -

ing it into a hotdl, a commercial con-
cern, instead of encouraging MPs to
continue to remain there, in addition
to the other buildings where accom-
modation is being provided for
Members?

Shri Mehr Chand Khanna: The
question is entirely of a hypothetical
nature. . I will go on repeating my-
self, that the whole matter will .be
examined by the Speaker along with
the two House Committee’s Chair-
men.
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